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s 1 Central Administrative Tribunal
" (',_\_\* Principal Bench, New Delhi
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0.A. No.152/2021

This thel1"day of February, 2021
(Through Video Conferencing)
Hon'bleMr. Justice L. Narasimha Reddy, Chairman
Hon'bleMs.AradhanaJohri,Member (A)
bhu Naravan Singh Tolia

v She Nathu Singh Tolia, Age <6 years
R oB-2/50]

-

CSatvam Apartments

Des. Assistant Engineer

'0-B Vashundara Enclave, Dallupura

cast Delhi, Delhi- 110096 Applicant

roueh e U Srvastava, Advocalte)

Versus

North Delhi Municipal Corporation
Through Commissioner

Gt Floor, Dr. 8.P.M. Civic Centre
J.L.N. Marg, Minto Road

New Dethi-110002.

]

The Director Personnel

North Delhi Municipal Corporation
o Floor, Dr. S.P.M. Civic Cenlre
LN, Marg, Minto Road

New Delhi-1 10002,

Administrative Officer(Engg.)
North Delhi Municipal Corporation
4t Floor, Dr. S.P.M. Civic Centre
J.L.N. Marg, Minte Road

New Delhi-110002.

...Respondents

(throughMr.R.K. Jain Advocate)



OA No. 152/202]

ORDER (Oral)

Mr.Justice L. Narasimha Reddy:

Learned counsel for the npplu':mt subrmts that after the
fled. the applicant was l]rnlll.t)li-tl. 1o the post of

\‘.“.\lu,_ ‘_E‘ \l Wils
_‘v“. N
- Pecutive  LLngimect. Resultantly. the whole complex Of the
] A ~ l__ .
\i‘-“—:_ S Btigaton undergoes a change. He sought permission of the
Tribunal to withdraw the OA with liberty 10 the applicant 10 file
a fresh OA
5. Permission is accorded. The OA is dismisscd as
withdrawn, leaving it open to the applicant 10 pursue the
remedies in accordance with law.
There shall be no order as 1o cOsLsS.
I —— _
(Aradhana.}ohri] (Justice L. Naraﬁﬁﬁa'ﬂeddﬂ_
Chairman

Member (A)
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